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6overnment of Indio
Ministry of Corporote Affairs)e-/o4 k

, (:.

oa-t
,rteral
!cutl z' 'A'Wing,5th f loor, Shostri Bhawan,

Dr. R.P. Road, New Drzlhi-110001

Doted: O6 ,Tune,lO?3

To,

1. Secretories to Government of India, All Ministries/Deportments of the

F,overnmenl of Indio.
?. All Chief Secretaries to the Slate OovernmentlUnion Territories.

3. Registrors deneral of All High Courts.

4. Choirperson, fBBf.
5. Registror, Notionol Company Low Appellote Tribunol.

6. Secretary, Notionol Compony Low Tribunol.

7. Secretary, CCT.

8, Secretory, NFRA,

9. Secrelary, fnstitute of Chartered Accountants of fndio (ICAI), I.P. Estote. New

Delhi-110002.
10. Serlretory, fnstitute of Cost Accountonts of Indio (LCoAT), Sudder Street,

Kolkoto.

LL. Secretary,Institute of compony sectetaries of Indio (ICsI), Institulionol Areo,

Lodhi Rood, New Delhi-110003

Sub: Filling up of O5 (Five) posts of Judiciol Member ond 05 (Fivell posts of
Technical Members in the Nationol comPony Low Tribunql (NCLT) - inviting

online opplicotions for.
Sir,

I om directed to sfate thot online opplicotions (ovoiloble on portol

https : //opptrbmembernca. gov . in) ore invited lor the 05 (Five) Posts of Judiciol

Members ond 05 (Five) posts of Technicol Members, Notionol compony Low Tribunol

(NCLT) constituted under Section 408 of the componies Act, 2013, for the voconcies

orising in ZO?4 starting from 10,h Moy, ?O?4. The number of voconcies oner tenfotive

ond may decrease or increase without prior notice.

?. fhe selected condidotes will be required to serve ot ony of the olready

constifufeC l.lCLT benche's oi" benches to be constituted in future in dif I erett't Ports of

the country in o phosed monner with All Indio tronsfer liability os per avoilabilify of the

vaconcies/ exigencies of work.

3'QuolificationsforJudiciollAember:AspertheprovisionsofSectiorr409(2)of
the Componies Act, ?O13, o person sholl not be gualified for oPpointment os Judiciql

Member unless helshe:-

G) is, or hos been, a iudge of a High Court, or

(b) is, or hos been, o District Judge for ot leost five years' or

(c) hos, for ot leost ten yea"s been on odvocote of o court'

Explonotion - For the Purposes of clouse (c), in computing the period dtlring which

o p"aaon hos been on odvocate of o court, there sholl be included ony period during

*ii.h th" person hos held judiciol ollice or the oftice of o member of otribunol or
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ony portt, undet the Union or o state, reguiring sPecial knowledge of law aftet he

becomrz on odvocote.

Quolifications for Technicol Member: As per the Provision of Section 409 (3) of the

componies Act 2013 os omended by companies (Amendment) Act, 2o!7 , o Person sholl

not be guolil'ied for opPointment os o Technical Member unless helshe-

(o) has, for at leost lifteen years been o member of the Indion Corporate Low

Service or fndion Lagol Service ond has been holding the ronk of Secretory or

Additionol Secretory to the 6overnment of fndio; or
(b) is, or hos been in proctice os o chartered cccountont for ot leost lifteen yeors:

of
(c) is. or hos been, in practice as a cost occountont for at leost fifteen years: or

(d) is, or has been, in proctice as o compony secrelory for ot leost fifteen yeorsl or
(e) is o person of proven obility, integrity ond standing hoving speciol knowledge ond

professionol experience, of not less thon fifteen yeors, in industriol finonce,

industrial monogetnent, industriol reconstruction, investment, occountoncy; or

(f) is, or hos been, for ot leosf five years, o presiding officer of o Labour Court,

Tribunol or Notionol Tribunal constituted under the fndustriol DisPutes Act,
1941' (14 of 1947).

4. A person sholl not be eligible for oPPointment os Member unless helshe has

completed the aoe of 50 (fiftv vears) [Section 413(2) of Componies Act. 20131 os on

the last dote of receipt of online applicotion.

5. Terms of Appointment: The Memben(s) will drow poy in the poy level of 15 os per Vh

Centrol Poy Commission plus ollowonces os odmissible. Pay protection is ovoiloble for
opplicdnts, serving or retired (Governtnent officen or Choirmon, Vice-chairmon,
President, Vice-President , Presiding officer, Member of o Tribunol, Appellote Tribunol

or an outhority, or a Judge of High Court), who are/were in higher poy scole, including

opex scale in 6ovt. of Indio. The poy scole and other service conditions would be governed

by Notionol. Compony Law Tribunol (Solories ond Allowonces ond other terms ond

conditions oiF service of the President ond other Members) Rules, 2015. A copy of the
rules is olso ovoiloble on the website of the Ministry of Corporate Affoirs. A person

selecled, if elreody in 6overnment Service, moy retoin his/her lien with his/her porent

cadre or Mirristry or Deportnent, as the cose may be, while holding office os such for o

period not e:<ceeding one yeot.

6. After joining os o Member in tha Tribunol, if ony Member wishes to opply for
other assignments in ony organization/post, his/her opplicotion will be considered for
forwording to that ossignment only after completion of two yeors of service os Member
NCLT.

7. Every Member sholl hold office for o period of fiveyears from the dote on which
he/ she enlers upon his/her office. but sholl be eligible for re-oppointment for onother
term of 5 years- The term of oppointment is, however, subjecf to the moximum oge limit
of sixty-five yeors.
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8. Selected condidates will be required to produce o medicol fitness certifi<:ale before

joining.

9. Applicotions of persons working in court /Government ServicelPutrlic sector

Undertaking/other orgonizotions should be forworded through proper chonnr:l within 10

doys from the closing dote of online oPPIication. The forwording outhorities should olso

certify (in the formot given in Annexure of the online opplicotion) thot the entries in the

opplicotion hove been vetified from the records and found correct, ond thot no

disciplinory/vigilonce proceedings orc eithet pending or contemploted ogoinst the

opplicont ond thot ng major/minor penolties have 6een imposed on the officer during the

lost ten yeors. The forwording oufhorities should enclose the uP-to-date c:onfidentiol

Report Dossiers of the opplicont for the lost five yeors.

10. Tnte?ested persons ote odvised to visit the portol

https://opptrbmembermco.gov. in, in order to submit online opPlicotion from 10.00 AM

of O8.06.2023. The detoiled instruction for filling up the opplicotion forrr online ore

ovoiloble on the porfol (under "rnstruction for applying online" heoding). All rerquisite ond

relevont documents need 7o 6e uplooded ontine while filling up of opplication. Lost dote

for submitfing online opplicotion is 19.O7.2023 ot 05:30 PM.

11. Print out of the opplicotions ofler finol submission on online prortol duly

completed, ond signed alongwith copies of uploaded documents, and through proper

choinel (occomponied by a certificote by the presenf emPloyer in 'Annexure),
wherever opplicdble, should reoch shri Riozul Hague, Under Secretory, tAinistry of

Corporate Affairs, Room No 526, A'Wing, 5'h floor, Shostri Bhowan, f'lew Delhi-

110@1 lotest by 05:30 PAi of 31.07.2023.

12. Wide publicotion may be given to this odvertisement by oddressee or,gonizations

ond their field offices,so os to focilitote eorly ond oPtimum number of opplic:otions

Yours faithfully,

(Riazul Hogue)

Under Secrelary to the Governmeni of Indio
Ph: (011) 23381s49

Copy to:

Under Secretary, Ad.II Section, MCA for circulotion omong eliqible ICLS

Oflicers
Technicol Director, NIC, MCA with the reguest to uplood the voconcy circulor on

the portol.
Technicol Director, NIC, DoPT with the reguest to uplood the voconcy circulor on

the DoPIs website.

E governonce Cell, Ministry of Corporate Affoirs with fhe reguest to uplood the

voconcy circulor on the website of the Ministry'
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Annexure

(Certificate to be furnished by the Employer/Head of office/Forwarding
authority)

Certified that the particulars furnished by and application

No are correct and he/she possesses educational qualifications

and experience mentioned in vacancy circular. lt is also certified that:-

(i) There is no vigilance or disciplinary case pending/contemplated against

Sh. /Smt.

His/her integrity is certified.

His/her CR/APAR dossier in original is enclosed/photocopies of the
ACRS/APAR for the last five years duly attested by an officer ofthe rank

of Under Secretary to the Govt. of lndia or above, are enclosed.

'No major/minor penalty has been imposed on him/her during the last ten
years."

A list of major/minor penalties imposed on him/her last ten years is

enclosed.

(ii)

(iii)

(iv)

(v)

Signat

Name and Designation----

Office Seal
Place :

Date:

List of enclosures:

1.

2.

c.

4.

5.

(Strike out which is not applicable )
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